
:entral administrative tribunal: principal bench
Original Application No.869 of 2001

New Delhi, this the 4th October, 2001
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(By Advocate: Shri Harvir Singh)

Q R D E R(ORAL)

Bv Hon'ble Mr.V.K.Ma,iotra.M6mber(A)

.  .Respondents.

Learned counsel of the applicant, ihri

S.K.Sinha, stated that the applicants were aggrieved

by Annexure aA-1 dated 25.8.99 whereby they were
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ordered to be paid regular pay scale, allowances and

other service benefits w.e.f. the date^of respective

judgemenU and also that increment was made admissible

to them on completion of one year from the date of

judgement. The applicants have claimed that the

arrears of pay, allowances and other service benefits

should have been accorded w.e.f. their initial

appointment also that increments due should also have

been accorded to them on the basis of completion of

one year from the dates of initial appointment. Shri

S.K.Sinha conceded that the impugned order dated

25.8.99 has already been quashed.

2. Learned counsel of the respondents, Shri

Harvir Singh, contended that all the applicants have

been paid arrears by according them increments after

completion of one year of service from the date of

their initial appointment and that nothing survives in

the present OA. He has filed ̂ Annexures R-1 , R-2

and R-3 dated 17th September, 2001 , 18th September,

2001 and 19th September, 2001 respectively in proof of

payment made to the applicants. These documents have

been taken on record.

3. In view of above documents filed by the

respondents in proof of arrears paid to the applicants

by taking into account the increments after completion

cf one year from the date of appli^-.ants initial

appointment, we find that the applicants have been

accorded reliefs claimed in the present OA.
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4. In visw of this matter, OA is dismissed with

liberty to the applicants, if they still remain

aggrieved■ No costs.
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